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. ORDER
Ld. Counsel for the operational creditor and the
corporate debtor is present.

Ld. Counsel for the corporate debtor submits that an
interim application has been filed regarding maintainability of
the application and it is pending before the Registry. It
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appears to me that the corporate debtor not at all chooser to
file the reply affidavit as directed by the order dated
19/01/2018. However, Ld. Counsel for the corporate debtor
sought leave to file reply. Prayer is allowed. Reply, if any, is to
be filed within 7 days by giving a copy in advance to the
opposite party. Thereafter rejoinder, if any, may be filed
within 7 days with a copy in advance to the opposite party.

List it on 16/03/2018 for admission.
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